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CENTRAL ADMINISTRATIVE TRIBUNAL : :
GUWAHATI BENCH.
0.A./K.X. no. . 167 . _ o¢ 2000.
DATE OF DECISION ...23=3=2001.
_ . _ _Sri Bishnu Prasad Saikia .APPLICAWT(S)
e Srd G.N.Das. o _ ADVOCATE FOP THE ABRPLICANT(S)
~ VERSUS -
Union of India & Ors. RESPOMDENT (S )
Sri A.Deb Roy, Sr.c.¢.s.C ADVOCZTE ¥OR THI

K.

"RESPONDENTS .

HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATIRMAN.
HON 'BLE |

Whether Reporters of local papers may be allowed to see
the judganent ?

To be referred to the Reporter or not ?

Anether their Lordships wish to see the fair copy of the
Judgment 2

Whether the judgment is to be circulated to the other
Benches ? '

Judgment delivered by Hon'ble vice«~Chairman .
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.
Original Application No. 167 of 2000.
-Date of Order : This the 23rd Day of May,2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

Shri Bishnu Prasad Saikia,

son of late Tipeswar Saikia,

presently serving as the Sanitary

Inspector, Aviation Research Centre

(A.R.C) Hospital, Doomdooma,

Tinsukia. ASSanme e o o Applicant

By Advocate S/Sri G.K.Bhattacharyya &
G.N.Das .

- Versus -

1. Union of India,
(Represented by the Cabinet Secretary,
Department of Cabinet Affairs,
Bikaneer House, Shahjahan Road,
New Delhdi.

2. The Director General of Security,
Block-V (Bast), R.K.Puram,
New Delhi - 110066.

3. The Director,
Aviation Research Centre,
Block - V (East),
R.K.Puram,
New Delhi-110066.

4. The Deputy Director (Admn.) :
Aviation Research Centre, .
Doomdooma (Assam).

5. The Senior Medical Officer,

Aviation Research Centre Hospital,
Doomdooma (Assam). + « « Respondents.

By Sri A.Deb Roy, Sr.C.G.S.C.

ORDER

CHOWDHURY J.(V.C)

By:an order dated 4.4.2000 the applicant was transferred
from Doomdooma to Sarsawa . The said order is under challenge
as arbitrary and discriminatory. In the application the
applicant.alléeged mala fide against the respondents. The
respondents submitted its written statement denying the
allegation and stated that the order was passed in the

public interest.

contde..2



2. Heard Mr. G.N.Das, learned counsel appearing fortthe

applicant as well as Mr. A.fgeb Roy, learned Sr.C.G.S$.C. for
the respomdents. Mr. G.N."I?as, learned counsel for the )
applicant however, did no£ press the allegation of mala
fide. Mr. Das further submitted that the applicant being

a low paid employee, having a family consisting of school
going children, the impugned order of transfer will undoubt-
edly cause serious haﬁdship and bring dislocation to the
family peace. Mr Das also submitted that in the establishment
s0 far no para medical staff were transferred, save and |
except for promotion. If the applicant is to act in terms -
of transfer order it will have serious repercussion in

the family life, more particularly, in the education of

the growing children. Mr Das also submitted that the
impugned order itself prima facie shows that the order was
not a routine transfer order. Without waiting for replace-
ment the applicant was transferred. Mr Das submitted that
unknowingly he might have rubbed his shoulder in a wrong
place for which this order was passed and the applicant

has already by;ppeﬁpgssage.of time become sadder and sober
and expressed his regret, if by his act or omissidn bruised
the feelings of others. It is no doubt true that an employee
has no right to continue in a particular place. Transfer

of an employee is not unknown in the service jurisprudence
but nonetheless such orders undoubtedly disrupt and dis-

arrange the household equilibrium.

3. Be that as it may, considering all the aspects of
the matter, more so, in view of the fact that the agpplicant
pursuant to the order of transfer dated 4.4.2000 had joined

his new place of posting at Sarsawa, I am of the view that

contd.. 3
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it is a fit case for the respondents to re-consider the

order of transfer and pass appropriate order, considering
the hardship more so, when the post is still vacant.
While passing the order I have also taken noté of the fact
that the concerned Medical Officer has also expressed his
opinion, cbnsidering the ground realities and informed
the authorities about the situation of Doomdooma which was
in the extreme corner of North Eastern Region due to
adverse climatic and gecgraphic condition including poor
living status in a nearby area and in the upkeeping of
the health highlighted the importance of a post of Sanitary
Inspector. For the aforesald reasons I direct the applicant
to submit an appropriate representation before the Direc-
torate within two‘weeks from today ventilating his grievance.
If such representation is made; the respondents shall
consider the same and pass an appropriate order taking a
sympathetic view as well as the public interest. It is
expected that the respondents shall complete the aforesaid
exercise as early as possible, preferably within one month
from the date of receipt of the representation.

With this the application stands disposed of . There

shall, however, be no order as to costs.

J—

( D.N.CHOWDHURY )
VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH,<§ .

. GUWAHATI.

, (An application'U/sf 19 of the Administra-

tive Tribunalé Act, 1985).

'O;A. NO. /6;}’"0F 2000

Shri Bishnu Praéad Saikia,.

sén of 1a£e fipeswar;Séikia,
fpreseﬁtly sérQing aé,the Sanitary
Igépector, evialion Research-Centre
(AER;C.) Hospital,’Doothoma,

Tinsukia, Assam.
... APPLICANT.

VERSUS

AY

1. Union of India,:
(Represented by the Cabinet Secfeta?y,
' Department of Cabinet Affairs,’ -
"Bikaﬁeer Hduse,'Shahjéhén Road,

N

New Delhi.

'

2. The Director General of Security;

"Block-V (East)

- Contd.../-.
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R.K. Puram,

New Delhi - '110066.

3. The‘birector,-
Aviation Reséérch éentre,
‘Block - V (East), |
R.K. Puram,

New Delhi - . 110066.

4. The Deputy Director?(Admn.)
'~ Aviation Research Centre,

Doomdooma (Assam), -
5. The Senior Medical Officer,

Aviation Research Centre Hospital,

Doomdooma (ﬁssam).'
... RESPONDENTS

1. . PARTICULARS OF THE ORDER AGAINST WHICH THE
1 APPLICATION IS MADE:

1. Illeéal and arbitrary action of the authori—.

ties in -transferring' the applicant from Aviation
- (‘—E .
Research Centre, Doomdooma to Aviation Raesearch . Centre,

Sarsawa by way bf penalty w.e.f. 31.5.2000 (AN) in

terms of the order No.ARC/Genl/284/95 dtd. 04.04.2000

passed by the Director General of Security, Block-V

Cbntd.../*



‘there - are no promotional avenues. Though there were

(East) R. K Puram, New Delhi - 110066 (Respondent No-2).
Order “No. ARC/Genl/284/95 dtd. 10.04.2660 issued by the
Respondent No.2 as communlcated by the Respondent No. 4
in his offlce memorandum No. 109/Estt/DDM/99 4357 dtd

11;04.2®®b'whereby the competent authorlty had approved
the - transfernorder of the appliCant from Doomdoomawrto

Sarsawanw_le. 31.5.2000.

2. " JURISDICTION OF THE TRIBUNAL.
The applicant declares that .the ‘subject

matter of the orders against'Which they want redressal

N

’is~witninithe'jurisdiction of the Tribunal.

-4

LIMITATION.

(]

. The applicant further declares that the

application is»within the limitation. prescribed under

section 21 of the Administrative Tribunals Act, 1985.

4.  EACTS OF THE CASE :

1. . That the apolioant,initially joined service

-under 'the respondent adthority on 6.5.82 as a Sanitary

Inspector at Doomdooma and he is Cont1nu1ng in the same
post tl;l date. Thoughvthe Appllcant has rendered about

28 years’ of service, he is holding the same post -and

A Contd.../-
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‘several proposals and the Fourth and Fifth Pay Commls*

sion had recommended éégizgéxtwppromotional~ avenues,
mothing‘~has been done and the appiicant_is holding_'the
sams postg as stated above, for tﬁé last 28 years.

2. .5 " That the‘applicaht'belonés to para-medical
staff 'and’ till date, to the best of the “applicant’s
kmowledge; no-para—medical stafflhavé.been transferred
without ipromotion; In point of fapt,v the 'applicahts’

predecessor has gone on retirement without any transfer .

after completing about 38 years’ of service in . the.

same statioh. The applicant-has now'sUddenly been trans-_
ferred to Sarasawa in the same grade and .the appllcant

because of certaln earller events\ is conv1nced that hls
transfer has been made not 1n publlc interest or due to

-~

ex1gency of service but as a measure of penalty and as

such he is approachlng this Hon ble Trlbunal for relief
"_-\~ ’.
due to him.

3. That the applicant begs to state that on
19.8.99, there was no doctor available in the Aviation
— . , . '

Research : Centre Hospital, Doomdooma and Mag.' Dr.
S. Choudhury from the Army-who was posted to the S.F.C.
Unit had come to the Aviation Research Centre Hospital
to examine ‘the patients. Maj. (Dr): Chpudhury_ called

applicant “and wanted to examine the inventories files
M

etc. and because of some mlsunderstandlng, there was an

unpleasadl,lnc1dent for which Maj. (br) Choudhuryl was

Contd.../- ‘%f
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very . agitatedvand ﬁe had tékenbup'ﬁhe,matier Qith “the
A.R.C. authorities: The matier_@as.brought to the notice
to the adthorities in the A.R.C. ,_Dobmdooma and 'thé
applicant by his letter dtd. 24.8.99, recogied that - he
was extrehely éorry for the incident and brayed' apology
for thevsame;-Subsequently the appliéaﬁt received letter
No. 109/éstt/DDM/(Disc)/99/12635 dtq. 7.%0.99 -whereby
the ébplicant was severely wafned to keep the check hié

temperament and not to misbehave in future with his

superioré!-
Copies of the letter dtd.v 24.8.99 and
7.10.99 are annexed herewith and marked as
ANNEXURES-1 & II respectively. .

4. - That the applicant begs to state that because

#

of the small incident . due to misunderstanding, the

applicant was severely warned and the matter ought to

'have.been dropped. However, since a doctor from the Army

was - involved, the A.R.C. authorities at Doomdooma took
it as a prestige issqe and the app1icant was given to
understand that it was not the end of the matter and

that othérjactions would be taken against.him}

5. ~That, in- such a situation, ‘the applicant’

received the ‘impugned order No.hﬁc/Genl/284/95 dtd.

| 4.4.2000 . issued by the Respondent no. 2 transferring

the appliqant—from‘ARC, Doomdooma to ARC, Sarasawa in

.
i

" "Contd.../-



the same post- w.e.f. 31.5.2000. The aforesaid order

was fdrthér communicated to the_appiicant by the respon-

-

dents No. 4 and 5.

Copies of the aforesaid orders are an-
~ ‘ nexed herewith and marked as ANNEXURES-

ITI, IV & V reSpectiyely,

6 _ That the applicant, on 17.4.2000, submitted a
repreéehtétion to the Respondent No. 3 pointing out - the
difficulties to be faced-by his children in the middle

of the academic session. In his representation the

applicant also pointed out that not a single

para-medical staff was transferred without promotion and
that sincde no substitute was posted in his place, the

transfer was not essential.

Copy of the said représehtation is annexed

herewith and marked as ANNEXURE-VI.

7. That the applican%,- thereafter, received

Corrigendum dtd. 26.4.2®®®‘whereby the. applicantb was

directed to report to the Assistant Director (A)  ARC,

Sarasawa.

Copy of the said gorrigehdum is annexed
herewith and marked as ANNEXURE-VII.

\

Contd.../-"
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8. - That the applicént has nof received- ény
respohée' tq—iii’:fgﬁgsentation filed.by - him and since
no one'has~been'posted in fhe Applicant’s pl%oé, nohe
has - comé to join. The respondent ﬁo. 5 under whom the
applicaﬁf' is working, by his  letter NO. 1415 Adtd.
8.5.2000: addressed to the . respondenﬁ ‘No.4, has
informed? that. it would be véry‘difficult for-'him to
Maintain /AISanitary conditioﬁs ‘without a substitute,

which fact will also show that the transfer was not made

in the interest of public servicé.

Copy of the said letter dtd. 8.5.2000 is
- annexed herewith«ahd marked as ANNEXURE-

VIII.

9. " That the applicant, 6n~12.5.2®00, . has sub-
mitted a remihder representation for cancellation of

his - transfer order but the applicant is convinced that

no useful.purpose will be served by Qaiting any longer

and as such he is approaching this Hon’ble Tribunal. .

"Copy " of the said reminder-representation

is annexed herewith and marked as .AHNEX—

“URE-IX.
N ) . .‘ l .
10. " That . the applicant begs to state that from

what 1s stated above, it would be apparent that +the

applicant was transferred because of the incident of

contd.../~
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'Auguet ‘1999 and not for any publlc interest and that

the transfer was not essentlal Moreover: the fact that
no subetltute has been posted inspite of the difficul-
ties to ‘the faced, as recorded by _tne Sr.  Medical

Officer  Respondent No.5, wlll show that the transfer

. order has been passed malafide. The_respondent authori-

ties, . by circular No.ARC/Accts/BE/Genl/99/218 dtd.
5.5.99, ;nad laid down the ‘guidelines on expenaiture

management "and amon940thers it was laid ‘down that

'transfere -whlch were not essentlal should not be made

‘and as such the 1mpugned transfer order was passed in_r

viclation of their own gpidelines.
Copy of the said guidelines is annexed
herewith and marked as ANNEXURE-X.

-,

5. o GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

I. '\ For ‘that the action of -the authority ' in

1ssu1ng the 1mpugned transfer order in the middle of. the_
academlc-' session would —uproot the family of the
ap@lieant»causing.irreparable'narm to.him.. ~The transfer

order, . if carried into ~operatiomn, 'vwould surely.
PN .

CECTY pe%t _the education of the applicant’s children

and would also lead to numerous other compllcatlons
and problems resultlng in acute hardshlp and demorallsa*
~\ .

tion and as such the impugned transfer order is bad “in

law and liable to be set aside. - ~

Contd.../-
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II.. ’ ﬁor,'that 'the. impugned transfer order was

e

issued.arbitrarily in colourable exercise of power. The

| order was issued by way of penalty and therefore

punltlve . and arbltrary and as such the 1mpugned transfer

order is: bad in law and liabie to be set a51de.

III. &l E For that the instant' transfer order was
issued npt'in the interest of‘publie'service but by way
of penalty as a sequel to the unfortunate incident of
August, 1999 and as such the 1mpugned order is bad in

law and 11able.to be set aside.

Iv. : For that, in any view of the matter, the
action of the authorities in_transferring the applicant

is bad ih law and liable to be set aside.

6.  DETAILS OF THE REMEDIES EXHAUSTED.

~The applicant "had  filed a representation
which was followed by a rem1nder~representat10n but no

response has besen received by the applicant tlll date

7. - MATTERS NOT PREVIOUSLY FILED OR PENDING WITH

- ANY OTHER COUﬁT[TRlBUHAL.

) The applicant further declares that he has
not prev1ously ‘filed any application, writ petitionv or

su1t—vregard1ng the matter in respect of which this

Contd.../-
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'appllcatlon has been nade before any court or any other
authorlty s or any other Bench of the Tribunal nor “any
such,‘appllcation, writ petitibn or- suit is pending

~before any of them.

8. . RELIEF SOUGHT:

It is, therefore, . prayed that - Your

‘eg

iLordships would be pleased to admit ~this

application, call for the entlre reeorde
of the case, ask the respondents to show
cause as to wny the 1mpugned transfer
orders should not be set a51de and quashed
and after peru31nglthe causes shown; ‘if
~any ‘and hearing the parties, set asideAand
quaeh the inpdgned,transfer ordens dfd.

~

4.4.2000 and 10.4.2000 (Annexure-IIT and

'IV) and/or pass any other order/orders L as

Your Lordships: may deem fit and proper.

i
1

And for thlS act of klndness the applicant, as in_ duty.

bound shall ever pray.

- INTERIM ORDER, IF ANY, PRAYED FoR.

It is further'prayed that Your Lordships

would also 'belipleaSed to stay © the

Contd.../-
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‘operation of the said  impugned transfer

! orders peﬁding final disposal .of this
applicétion by' this Hon’ble ‘Tribunél

inasmuch as the apblicant would suffer

- irreparable loss and injury if the operé—

i tioﬁ of the iﬁpugned transfer ordeﬁs"is

not staved.

10. ~Does not arise. . The application will be

persdnaily presented by the advocate of the applfbant.

11. ~ Particulars of the postal order in respect of

the applicant fee.

1.P.0. No OGIADTRAU 4rq.16°S A0 jaqued by the Guwahati

Post'Office at Guwahati is eﬁclosed.
12. ' List of Enclosures:

As stated in the index.

. - » Contd.../j



. ] . VERIFICATION - ,

I, Shrij_Bishnu;vPrasad Saikia, son  of lLate Tipeswar
Saikia, aged about 51 years, presently sérving as ‘the
Sahitary' Inspector in ARC Hospital, Doomdooma do,‘
hereby, yerify that the oonténts in barag?aphs'No.Jyé%/
42~V§ /q T are ltrue to my personal knowledgev
and those ;n,paragréphs 752 S;) C;/ ;Z)sgg/ | =\~§cht5 ..
are ‘_beiieved to be true on legal advige and that .I
have not suppressed any material'fact. .
: | {LzESAZmu4 QleékuQ‘SgsiE29¢.
Place : Guwahati ' Signatqre‘of-the applicant.
/'Date’ :/ié:.g.z(;bo . _ .

)

\

contd.../-
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To _ '

The Deputy Director (Admn,),
A.R.C, Doom Dooma,

( Through Proper Channel )

Sub - SELF STATEMENT IN CONNECTION WITH. R.D.G.
AGAINST DR. S. CHAUDHURI. ’

Sir, ‘
~

I have the honour to request you that on 23 8.99

at 1320hrs, in presente of AD(A),, Dr, Mohapatra, Magvychaudhuri
SFO(A) and 5.0, at D,D.(A) office I put further my comments
regarding in01dent happened on 19,8,99 at A.R.C HOSpital L//

2. I realised the matter and requested apology to-
Maj. Chaudhuri stating ™ due to my misunderstanding any .

un-towards harsh words to Maj Chaudhuri affecting his heart]
being Sr, Officer I may be pardoned and extremely sorry for i

the eplsode as at that moment I was e ally uo—set

3. Regarding non submission of Registers to him with
an impression on my mind that he haq been requested to see

as no such office oxder have been issued to Hospita};‘Fo:
not obeying his orders I also may please be_excuseﬂ.

Submitted for your kind information plOase.‘

Yours faithfully,.

« B.P. ;aikia )

NI
ﬁTﬂcm,Yhme.;

Q. 9%/ /“5

Con@aNEantCESs ..

Tk, T

- =
-

-patients. and normal routine jobs like previous SSF Doctors

Lo

1"(!

'(
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—d4 ANNEXURE.

No.1UQ/EbTT/Dom/(uxac)lgg-LQCﬂg,z "
DA g . a .. 0/0 thevDeputy Dxrectu_g,wm o) i
3 V77 ‘Aviaetien Ressarch Centrve. A g i
Gevarnment ef India R
Pest 3 Desem Deema 3 706 151
Dist Tiraukia 3 {Assem) |

éated tha, /1 0 5767

ghereas Shri B.P. Jaikia, banitary pecter

pastad/at ARL, Dsam Dgema has besn invelsed in am. -
incidént sccured at M.I. Ream, ARC He®pital sn 19/08/99

and Aisplayed an insubsrdinating act Qf miscenduct bafera.
the/esfficiating M.0. Maj. (Dr) 9. Chaudhury .end en appre-

hefiding that en enguirycths miscenduct ef Shri B.P. Saikim. !
bnitary Inspscter is astablished. Thereby understanding .

gravity of miscenduct cemmitted by him, the sald Shri B.P.
Saikia gavs a written statemsnt subsequently seeking’

parden in admitting his mistake.

.
—

-2, Now Dr Cheudhury en receipt ef his atastament teek

a sympathetic attitude by accepting thé written parden .
seught by shri Saikia. The Deputy Directer (a), ARC, ;‘
Doam Desma after examining the entire incident has - ' -
sbserved that %Shri B8.P. Saikia, Sanitary Inspecter” 8hnuld"
be seversly warnad te keep in check his, temperament and. ,;F;/
net ts misbehavae in future with his aupariar. Such incident

if reperted hersafter will be daalt with ssverely’ T

L4 .
3

Y

. Thua, ohri B P. baikia, Sanitary Inspecter ia ;; - .

JRo———

.hereby~covct cly- aATHodT T NI RN UDWIE AT aGA Y TRASYWHUGaU U
displayed en 19/08/99 in the M.1. Reem ef ARL Hespital
and advised nat te expsse such tamperament in future. -
His cenduct weuld.hs under watch and recurrence ef such
incident en his part will be dealt with jeveraly.l

ce | { VuKe NAITHANI )
| : SENTOR FIELD OFFICER {A)
for ASSISTANT DIREUTOR (ADWN)
1
o- ri Bopo Saikia’
banitary Inspacter,
{Th) the Medical Officer,
ARC, Desom Dsema.

. RER

\
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‘ppes, R.R.?ux:am, ‘New: Dcalh.i. LR

Dimctoz. D)y A, - Doom Dooma. - Sh
cdlrectod to xeport €O Asott.oiy c,ci,or(&) z«ua,
CAsstr.drector (A), ARG, Sarsa *emw
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SLECRET/IMUEDIATE.

PO

1

“TO DBM AD (A)
INFQO SHA AD(A) N ‘
VEM DLI AD (A) .. .

NO.ARC/GEN/284/95 DTD 10 APR 2000 | -

COMPETENT AUTHORITY HAS APPROVED THE TRANSFER F B,P.
SAIKIA, SANITARY INSPECTOR FM DDM TQ SWA W. E F. 31.5. 2000( )
EOM (.)

- TOR: Mon Apr, 10 17:31:37: 2000 g T

No. 109/Estt/DDM/99.- 4357
ARC Doom Dooma

Copy forwarded for information Dated 11.4, 20’)9
and necessary action to, .

1. The Accounts Officer, ARC Doom Dooma.
2. The M,0., ARC Hospital Doom Dooma,

3. File No. 104/ESTT/DDM/99 PR 1

-~

sd/d “ E
N.CHAKRABORTY) :
§rrTION ObFicen ,

=

%,
%
-
%
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[onvﬂ » f&u{
g DOOm [oow;. v .@;qy*ymg
MohiJRANDUM. Dated 11th Apr.2000.

It has been intimited by Section Officer, A.D (Admn)
office, Doom Dooma vide No. 109/75TT/0DM/99-4357 dasted
11.4,2000, .you are under transfer £p0m Doon’Dooma +9\:arsawa.*-
with effect from 31.5.,2000 as per approval of compptent

authority.
-

This is for your information please,

v

;///T ( Dxr, N, Behera )
Shri B,P. Saikia, . '
ban/lnsp.ARC Hospital, o L
Doom Dooma, Mor g, o
! e O

Copy' o -

Assistant Director (Admn) ARC, Doom Dooma for -
information as per A,D,{A) DLI Msg. Cony,

-

» "
) // ,
| .

( Dr. W, Behera 9
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ANNEXURE-VI.

To

ThelDirecfor;-\.
ARC, New Delhi.

“(Through Proper Channel)

Sub: Request for cancellatioh-of transfer.

Respectedlsir,

. With due respect, I have ‘the honour to
request the following few lines fék’your kind considera-

tion and early: action please.

a) 3. Slr, my daughter studying at C1ase\*§££//in

Assamese medlum college and it is mlddle of her academlc'
session. I am not 1n a position to leave her alone at
here. Further also there is - no hostel fac111ty avallable

at her College. My postlng place Sarsawa, there is no .
S

Assamese Medium College where she can get adm1551on . on
my trahsfer for whlch she has to lose her one yeer

academic session i.e. class XII.

b) - My son who is also B.Sc.vfina% year' student,
on my: transfer it will be dlsturb to him for his ~ final
year etudy, Also he is sufferlng from CARDIQC (RHD)
problems ‘and uﬁder treatment. At present, if I' go on

transfer, it may effect him'ae well my family members

and will put me in agony.

Contd.,./—



e

) "My family members are born and brought up in

Assamese culture‘and society, due to my transfer from
N.E. Zone to North Zone, it will disturb for my family,

and it will be a discrimination my part.

d) :'_ Moreover, no San/insp. has been transferred/
disturbéd by postihg to any-other étation since' insﬁec—
tion bf:AQC estaﬁlishment and in my case without substi-
tute also tranéfer has beén made which is purely dis-
crimination. Even,. I being a low péid para-medical staff
in ARC .in the pasf in my service ténUre,‘there is ndt a

singleACase' where without promotion paranMedical staffé

are being transferred so far. But mine is a single case

where disturbing is a discrimination.

e) . sir, ‘as per Govt. Circular No.ARC/ACCTTS/BE

f/GENL/9§/218 dated 5.5.99 due to financial austerity

measures “Transfer which are not essential may not be

made. This' will reduce the impact on the grant of

transfer TA/DA". As without substitute, I am under

transfer order, hence cancellation as requested.

£) - as . per ARC Hagrs. letter No.ARC/COORD/17/87
dated ' 6.9.88 (Clause B) anybody was 1is transferred
should be given minimum time of 3 months. Sir, since I

have, not been even received the formal transfer order

(except’ communication of SMQ) and my effective date

also on- 31.5.2000 which is too short notice, the cancel-

B

contd.../~-



a8 -

lation of my transfer may Kindly .be considered which

will reduce mental agony of self and my family.

g) ' ' Further in one occasion my - DD(A)
Mr.S.C;KukrejaAtold me about my taste of trahsfer. No@
I get a iransfer order which is‘afbolt from the blue. -

Is it a taste of vindictiveness ?

h) At Charbatin-4 posts aré“in San/Inép grade
since 1964, so far 3 have been rgtired frbm ARC Base;
workéd through out their live. No transfer was made to
them- till their retirement. So thefe is no preéedéncé
over the‘ transfer | for a lpw;'paid' non promotional
Sanitary Inspegtor; Howeyer,‘my Case.has been considered.

for transfer which is completely a vindictive.

i) .1 am not allowed to draw the benefits of $pa

as I ém NE Region iocal candidate, If such so why my

.

transfer to other-station i.e. Sarsawa. In this respect

a case is under*prejudices at-Guwahatﬁ CAT;

Under the above circumstances your kind

‘hqnour is requested to cancel my transfer for which 1

shall be grateful tovyou.

Thanking you sir,

Yours faithfully,
! . . Sd/-B.P.Saikia,
' San/Insp.
ARC Hospital, boom
Dooma. '

Contd.../-



Dated 17.4.2000

N.B. Adv. Copy sent to Director, ARC to avoid delay.
Remarks of SMO.
This official haé got genuine pattern. Strongly recom-

mended for sympathetic consideration without substitute
it is difficult to spare him. ) : , _

L sd/- Illegible,
: Senior Medical Officer,
A.R.C. Doomdooma.

Contd.../- .
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'Cozuzmmbm LT ;

. The endomament at Sle 2 of orﬂé: No .nm/ﬁenl/zad/g \
dam 44422000 may, be read ag "Shri S8aikia m be dimte&
n,pom Lo Asattenimcbor (AJ, R’fﬁ, Saraawa

MJ. other terma md ccbnmtiens remam undumc:od

. { e QE’I‘\RIN")
 AESIST uw DIRECTOR (m t

' .Ccﬁy tog= - 3.-‘~'-ﬁ S

1.,‘ .DACS, Roitbl’urem, Nc: Delhis R

2. ‘/Asm‘ct Pirector (&), ARC, Dooh Dooma. e

: 3, Agstt.Pircctor {aA), ARC, Sarsavae. o

g LQ/ 4,. . Asstt.Director (a), M. Charbatia,. S X

47\ - By shri S.Das, Aaatt.bml Br. “’“WT -

- Ge E‘GNOQARC/QQWAOI/za‘QOQ b . Coe
Te - Gum:d fl.lee - P RN

Ne. 189/ESTT/BBN/ 5[% /7.
ARC, Deom Deems E
Rl

bated | tha, | /o/,(]w’ffﬁ

qwith ‘ Cepy f‘mrwardmd t@ Shm BePs Salkla, San. Inuap. (T)
‘%&‘g‘ggwéo . CAS Gr.I, ‘ARC Hnapital Beam Deoma.

ARC/Genl/284/93>( S s _?-?ﬁ:' c e N LR ‘
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e Daputy Director (A) o Dist, Tinsukiai o

ANG Doom Doona, hated Ma Y 2'm e
i‘bcic z. ‘

Sub ¢ Iransfer of Sanitary nsooctor Sri i, P. Séikﬁa f;om AR”

Daom Dooma_to ARC Q@;ﬁawa.

. .".""'- K )
.“ e -

. - I A

;:‘.; V] . : AL - i .

Please refer to ARG qus ng No- AiC/G‘ﬂ/?94/05 dntﬁd
10.4 2060 rogarding the subject montzonnd abovo. , Y

-

on !

ARO naom Doomakgituated at extrome corner of h.w. ‘R@giﬂn ii
“and ¢ vax /p ‘vas{ land of area includlnq FRU,NHL. Duq to adv@rsﬂfu |
platic snd geographical condition, includlng poor Living statuq BE

vanitary’ Inspwctor is must assnntial.
- M

-'t

. . © L '._'-.f,‘~.‘ ’”‘, “
l~:'“ "‘;L'-.',‘-h
Myre °V9rs th“ dutx@s of Sanitary Inspoctor are axrdous,

and manlfwld and 1nvolveq wide ranging fiold duties, To look after B
h{gienﬁ ‘and sanitation in the campus, pravantion of uommunicahle

and trepical disease like Malaria, pure drinking wator sunol '; ‘;"J‘
children immunication, Hygicnae etc along w! ith other SHY r&lﬂtnd e
Medical Jobs arn assigned by Sanitary Insuentor. \ . f: ‘;'_A'}

R

To handle the poisonous chemicals like DDT, HC, Malathion :“ﬂﬁ

Pyrothrum, R~athorine etc responsible officlal are essential and
Sanitary Inspactor's suporvision is a must., Pres.ntly FRU ML _

~ = station is being pr>vided with the facilities in reqular mannmr.-'. , ;j
!

¥

This station is oquipned with hiqh Speed snraying machine
ranning by Mpotor and have to he handle with proner care and super- '

gb

visﬂun to avold accident to thn handling staffs i.e, ANN, A% preeent }

!: ';'Mansooq season has approached and spraying activities are alqat -'_{ﬁ
iicréasod at ﬂoom Dooma and Mil. station, :

»
-7k L

Considnrlng all the facts, without substitutu of Sanltafy
Inspector at this, station will hamper all 3HJ jobs, Unlike othar

station. Cui/b A we donot have more number of‘:anitayy Inspnctors.'“

!‘*.\
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. gwam only ono uanitary In%pﬁctor” wit®” is eptrusted with oarﬁaﬁ
Hospital works Itke - HOSpital 1nvontorieslgmaintanancn .of; JHQf_b RN
chemical consumption rrcordq/corresnondencos, maintafin of HOSpital .5‘
surrounding etc This Hospital provid 5 only basic requirement
with less number of staffs. From the llmitpd resouces if Sanitary :
InSpector taken out whithout any substitute then thinqs will be . 9i
in haywhere and the normal work will be zeopardised e

" Hence autncritios is request@d that without substitute }}
transfor of present Sanitary Inspector to Sarshwa to be reaconsidar e

for better function of Hospital and SHQ actiﬁities on nublic interest.l

l. J)
- I

. g

NoO.AO..‘Copy tos- . . RS o

L3

Sri R.P. Saikia.S.I1. in connection with this. office :53

letter No 1002(1) dated 11/4/2000 for his transfer to Sarsdwa for g
information please, S
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RS To : : R 5 Ly
<7 The Aq'irtani Dixuctot (Admn.), .
Ao ﬂ C. Doom Dooma, L
i
( Through Proper channel ), o
Sub 1~ RE-PRESENTATION REGARDING TRANSFER. . |
Siny &
I have the honour to inform you that I submitt@d B
~ an application regarding cancellation ‘0f my transfer ta 3;;ﬁﬂ
- ARC BSarsawa on 17~4a2000 address to Director ARC through
your office . LT
| { As my daté of transfer effected wao.f, 31.5;2Q06;‘ fﬁﬁ
and till date I am not received any reply in this regards, -
Now I am bound to go to the Gourt of Lawsto saek prooer “7mf
Justice on my transfer, y -  “W
= LT
Submitted for your information please. RS AT
. . ’ . ) ' . : “ ' Vo ot e ]
’Y“'ci_;;ms faithfuuy,.-? T

2L
( B P Saikigg

uan/InSD. ’ e
ARC Hospital Doom Dooma.
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7N\
No, ‘ARC/Acctts/BE/GENL/99/218 ANNEXURE P "b(o
Aviation Research Centre, .
Dte, General of Security, ' Z
h o I:ast “lOCk—-V, R.K' puram| '

New Dﬁlhi- 110066.

Dated the, 05/05/99,

Sub - GUIDZLINGG O EXPENDITUR™ MANAGLMENT _FISCAL
PRUDCNCE AND AUSTERITY.

Reference 1s invited to this office memorandum No, ARC/ "+ =~
Acctts /UE/98(3)-1122 dated 28,09,98 vide Which a copw of Ministry
of Finance (Deptt, of Expenditure ) OM No.F-19(ﬂ)-E—II(A)/98 ‘
datad 20.8,98 and a copy of DO No, Isa/ug/ao/xx/oc(s) dated . _
18.9.,98 issued by the Addl, Secretary & financial Adviser, Cab, &

Sectt, addressed to the Director, ARG, was forwarded for enforcing
austerity in Govt. expenditure, - o o o
2. AS(SR) Tab.Sectt, vide para 3 of his ¢ircular instruction :
No., 5/99 dt. 24,03,99 ( Copy enclosed ) as further emphasised t
the need tc restrict all the oxpenditire esmecially the expendi-

ture on non-salary secretariat expenditure i.e, TA office expenses
POL etc to the maximum extent possible, C '

Some of the areas where economy could be effected are mentioned
ed below for guidance and necaessary action,

1) <CUNOMY IN THE EXPENDITURE OF TA.

Our sanctioned BE 99-2000 under this head is Rs, 127,00 lakh,
Our actual expenditure under in 98-99 was Rs,«176,39 lakhs, . In
other words allocation this year is just'72% last years actual xx
expenditure, In view of austerity measuraes announced by the Goyt,
there is no likely hood of Govt, enhncing allocation under TA
any further, In view of the above all wings are requested to
issue suitable instructions to their subordinate aguthorities
to curtail the expenditure under TA as far as poscgible,The
following tips should help in beinging down the expenditure under
TA. - .

’ | { |
W/g; Transfere which are not essential may not be made,Thi /)'-'
will reduce the impact on the grant of Transfer TA/DA .,

«

b) Tour should be authorised when it is abolutely necessaxry..

¢) Foreign tour may be undertaken in oxtreme unavoldhible
circumstances only so that the expenditure under this head is k
kapt at the barest minimum possible. The funds sanctioned
under the head foreign travellel in BE 99~2000 is Rs, 120 lakhs
only . Therefore all the proposals for overssad tour will
have to subjected to careful security to keep tha exnenditure
within the sanctioned allocation,

Contd, pf2, = e
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Drastic measures are also required to bhe imposed on
Office Expenses and POL. All out efforts.are to ba made. tp;j,, S
bring down the expenditure on Electiricity end alephone S e BN ST
All purehases and othei”expenditure which are not ebsantlc L
may be kept in abeyance, ‘ i _ ' j“f

-
1

This has the aporoval of Dlr@ctor ARC.

Cewms

-
o R R A e W e e et e A

Saf~ . BRI AR

S K>S INGHA: o e

~ BEPUTY DIRECTOR (A) - ;J.,-. -

DD@((A) DDM, o

L]

No.‘6383.—10 S e
ARC Doam Dooa. it

Dated 27 50 99.
L Copy forwarded to the all units Heads for information . |
and necessary action please, , ‘ I ;-?39%
qd/ fi’:-'

Ed
«

1. RalN, Chakraborty. : _”;ﬁ
Jgﬁ Section Officer, ;‘fﬂ:iﬂ
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: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -
- o ?
. B 0,2, No, 167/2000
¥ ‘shri B.P., Saikia
esssBpplicant
. ‘ AR . ~Vge )
- Union of India & Ors, .
IN THE'MATZER OF :
' Written Statement submitted by
respondent No, 1, 2, 3, 4
WRITTEN STATEMENT
o The humble respondents beg to
submit their written statement .
as follows 3
1. " That with' regard to the .s'tatémer-xts made in

para 1, the respondents beg to state that Shri B.P.
Saikié, Sénitazylnspector, the 'applicvant in this
OA was transferred from ARC Doom Dooma to' ARC .
Sarsawa w.e.f. 31.5.2000 Vide,order No. ARC/Gen/
284/95 dated®4.4.2000 and corrigendum of even
number dt. 26.4.2000 in public interest and not

as a measure of penal ty.

o2/~

-

Benchd -

¢. A. 1., Guwahati
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A copy of the order is annexed herewith
and marked as Annexure ‘A',
2. - That with regard to the stétements made in
para 2, and 3, the reSpdhdents,beg to offer no
comments.
3. That with regard to the statements made in

paré 4 (i) , the respondents beg to state that the

applicant jqined'as Sanitary Inspector in the Office
of Deputy Director (A),ARC, Cabinet Secretariat,
Doom Dooma, Assam and is holding the same designa-
tion eversince, The applicant was offered the post

of 'Sanitarﬁrln spector vide Memo No. 102/DDM/72.1335.'-

dated 6.4.72 with various conditions relating to

his appointment, In tems of Para (iii) of the offer

of appointment issued vide the aforesaid memo dated

6.4.72, while in gservice, he is transferable to any

place in India in the interest of public service, Having
accepted this condition, the applicant'was appointed

to the post w.e.f, 6,5,72, The pdst of Sanitary

‘Inspector belong to ARC(Para Medical) Service and is

an isolated post. In isolated post, the promotional.
avenues are not available when compared.with other.

organised cadres, Govemment have from time to time
introduced various schemes-extending the services/
financial benefits to Govt, servants holding siach

.@.3/"'
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1solated posts. In\situ' is one such schere introduced

by Govt. DPST OM No. 10(1)/E III/88 dated 13.9.91

under which the ellglble personnel were granted
flnancn.al beneflts. The applieant himsel f has been
| granted this henefit vide order ‘}Io. ARC/Genl /6 2/
93(va) "deted 14.8,98, éoverr'lment of India, DP&T

vide their OM No. 35034/1/97-Estt(D) dated 9.8.99 .

introduced yet another scheme of Assured Career
Progression to Government Servants who have not

got any prom'oetions during their career or holding
the isolated posts where no promotioh avenues are

. 'ava:.lable Under this scheme, the Govt., Servants
who have put in 24 years or more of sez:V:Lced wi Jlout

-~

gettl'ng any career prcgression would be granted

two *.financialvupgradations (1) on completion of 12 years

of service and. (ii) on completlon of 24 years of
serV:Lce. His case has already been recommended for
grant of one flnanc1a1 upgradation, as adxn:.ssible

. undér the ACP scheme as he ﬁas ‘been approved by the -
screening _Comrn;ttee held for tha.s purpp se and orders
to this eff‘ect.’-are undée r issce. Therefore it is -
| inc:orrect on the part of the applicant to state

that he is conta.nulng to the post in which he

wasg:n.na.t;ally -app01nted wi thout any financial

A

benefits. = - - -
4,  That with regard to the statements made in .

para 4(ii) , the respondents beg to state that in’

vernd/-
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terms of the eonditions of his eppointment, the
applicant has am A1l India transfer liability, Transfer and
promotien are two different aspects of service of a Govt. sdﬁxi

-

servant , which need not te be inter related., It is

- not correct that a predecessor of the applicant, has

gone on retirement from the same station after 36

years of service without any transfer. As a mntter of

fact, there is only one sanctioned post of Sanitary

Inspector at ARC Doon Dooma which the applicant has
been holding since his appointment w.e.f. 6.5.72 and
the organisation itself has come iqto being only

on Sept. 1963. The transfer of the applicant, as is

evident from order dated 4.4.2000 is made in public

interest and not as a measuneﬁpenalty.

That with regard to the statements made in para

4.3, the responcents beg to state the applicant himself

has admittéd that he misbehaved with his superiors for
Jpiias .

. ) \‘\h
. which action has been taken and completed by issuing him’

<

a warming. This has no ielation with his transfér to

ARC Sarsawa vhich is made in the interests of public

service, The only intention of the applicant is to
avoid a transfer for which he is othersie dquty bound

which is in the. interest of public service,

6. That with regafd to the statement madé in para

) B SRR S LI T L. -
- . PN « .. 4 . - - ~ o e ,

'0005/—
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4.4, the respondents beg to state that there is no

relation between the transfer of.the applicant with

the misconduct he was involved in with his superiors

earlier.
Te That with mgard'to" the statements made in

para 4,5 the respondents beg to offer no comments,

with regard to the statements made in
the respondents beg to state that the oréers‘

3! ting' to the transfer was issued on 4.4,2000,

effective from 31.5. 2000, In the Gove rmment ef India -

"nomally transfers are ordered keeping in view the

acedemic interest of the childreéof the Govt. servants

vahd the ébedemic session starts during the Juney(du\].y every

year,,,;From impugned ‘tran s\fer orders it may be seen th‘at

“the o-rders are well timed giving the applicants suff‘i-

ca_ent time in advance to manage the acedem:a.c interests -

of his ch:.ldren. The appllcant has already sought defer-

ment of h:us transfer by three months vide h.'.LS applic’ation

dated 22.5. 2000 on the grounds that he didnot recelve LransE
QA

transfer TA advance without whlch he is npt abde to
reserve his tic‘kets f:‘or_ his joumeyv to the new plac"e of -

posting and secondly for the operatlon his daughter

“has m undergo for append;LY(Appendlc:Ltls) in the month

- of june. His' request for deferm’ent has been granted by

/e
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Headquarter and the applicant has been informed vide No,
- ARc/Genl%zsz;/gs'da-ted 29.5,2000. It has also beé_n’
stlpulated that on exp:.ry of the perlod of defe rrmnt
A he would be rel:.eved from ARC Doom Dooma, It is
further submitted that cn the one hand the applicant
has sought a defémment of his transfer by 3 months,
which has sinc'e been granted and .on the other hand

filed the present OA by présenting misleading facts.

Copies of the above two letters are enclosed
';herewith and marked as Annexure B and C
respectively. -

4 - {I"hat‘with regard to the statéments m\ad,e‘ in-

" para 4A.7,.‘the‘ respondents keg to-_offer no commen-t‘s.

10, - That w:Lth regard to the statements made in
para 4.8, the respondent beo to state that the ARC

’ has; got three .main _bases‘ where the services of the (

-

Sanitary In‘speCtor are extende@ﬂf Sarsawa is o‘ne of

them where there was a- requlrement of postlng one’

N

Sam.tary y

specto’f:‘ As the :anumbent Sanitary Inspector

. ed from the post in December, 99,

cénscious decision of the competent 'authority to
trahsfer the applicant to Sarsawa. As regards provie
-~ ding substitute, the matter is reéceiving attention of

the - conp e{:en t authority.
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11. That with réga:}d to the statements made in
| para'4 9, the respondents'beg;tp state that vide
.hls representation dt. 17.4.2000, addressed to
Dlrecto;; 'ARC (ReSpondent No. .3) advance copy of
which was recelved, requestlng for cancellation
of'fransfeilwas examined. The reques£ was not
COnsidered'favourably and the epplieant wes infbrmed
thiough zeSpendent No, 4 vige memo No. ARC/Genl284/
95 daﬁed 22.5.2000 that his réquést for cancellation -
5f transfer had been rejected by the Hirecter; ARC
and the applicant may be informed and relieved
accordlngly The appllcant has 51nce been informed

V1de memo No.,. 6005 datea 2/ 5. 2000.

Copy of the above letter dated 27.5. 2000

‘#s annexed hereto and marked as Annexure D,

124 That with fegard bo the statements made in
para/lO,,the respondents beg to state that the .
circumstances leading to the transfer of the applicant

4

and prov161nc a substltuteo have alre ay been skpked

above,

13 - That with regard to the statements'made in
para'S,I%he'respondents beg to staté that the ihpugned
Atr'ar»lsf‘er( efders was issued on 4.4:. 2000 ‘effective from
31.5.2000. The academic eession'starts during June/July
every year -as a pollcy, the transfer of Govt. eervants
are, effected keeplng the. academlc interests of the
children of the Govt. employees. In the case of the
applicant also this aspect has beeﬁiéiVen due consi-

deration as is evident from the timing of issue of

«ee8/~
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orders of his transfer. Hence the averments inthis

para does not merit consideration.

14, Th'at 'with regard to ‘the statements madein'

‘para 5,51, the re spondents beg to state that the

appllcant be:mg a Central Govt. employees Wlth

contractual transfer llablllty was transferred in

interest of 'publlc sérvice onlye.

15, That with mgard to statements made i'n i:ara
5 III, the re spondents beg to- state that the transfer

of the appllcant is made in public :mterests. ‘Transfer

as_ a measure of administratiwa requirement is not

bad in law and hence ‘the impugned order is not liable

to be set aside.
16 & That with regard 0 the statements made in -

.para 5 1V, the respondents beg to reiterate the

statements made above,.-

17'.' ' :That with regard to the statements maderin
’para.‘6;, the resbondents beg to state that the represen-
tat:Lons subm:Ltted by the apola.cant were Quly exam:.ned
by the cempetent authority and reply furn:.shed to 2
him vide eno.rpsement No, 6005 dated 27.5.2000 tho rugh
ci§11 Assistant Surgeon, Grade-I ARC Hospital Doom

Dooma. The appllcant has Submltted an application

to ! the respondent No. 3 seeklng deferemtrﬁ'of the

transfer by three monthe for treatment of his
daughter who.- was to undergo a surgical operata.on |
for appendlC.‘LtlS which was scheduled for. the month: :

f

-y

QQ\‘_\Qgi%a



of June 2006and also for not receiwng transfer 'I'A

adVancez. This request was cons:.dered favourably and

.the extension sought was granted to ‘him upto August 2000.

The appllcant was duly :Lnformed crrantlng of de ferment
of-transfer upto August 2000 as ‘_r’éceJ.Ved vide Message

N6. ARC/Gen/284/95 dated 29.5.2000 éated which has

endorsed fhmugh CAS I, ARC Hospital, Doom Dooma, It

me‘y, thus be seen that the applvican'tv himself has’
acce-p‘ted't'he. genuine ss of the transfer orders ahd,'
was piepa;ed to go to the ‘riew piaCe of posting. i‘t
is het, t’herefore, nnderstood as to why this appl:.ca-

tion has been filed before the Hon* ble CAT mmbg

18, - That with regard to- statements made in pafa--
7, the respo'ndents beg to effer no 'comme‘nts.
19. 'Thet nthgorespondents beg to state that the

present application is devoid of merit and it is liable

to be dn.emlssed with cost asg the transfer order was

“issued in the interest of publlc service,

20.. That the re'spohdents beg to state that the
1mpugned order transferring the appllCant from ARC

Doom Dooma to ARC Sarsawa effectlve from 31,5, 2000 which
now stands deferred upto 31.8.“2000- was issued in public
interest aftér due consideration of various factors
like administratii‘re requirement, the duratlon of stay
of the appllcant in the same and pr’esvnt ‘station,
academic session, “the 1iab3.llty of the applicant for

...10/f



X

- ‘/ '
=10=
for transfer anywhere in-Ihdia etc, ThérEfofé, it is
. ' _ respethully submltted that the xequest for stay of

the :meugned order may not be granted and the appla_ca-tlon
di smi ssed .with co sts, in view of the facts submi tted

in the preceding paras,

214 \ That with regard to. the statements made in

para 10, 11, and 12 the résy;onci_ent beg to offer no

conments.

._f\

VERIFICATION

1, shri Raghuban Doyl Shonmeg, UDC
N - .

do hereby verify _thét the statements made in this

written statement are ‘true_ to my knowledge, belief

and information and not materials facts have been

o

suppre ssed.

.And I sign this verlflcat:.on on this the . 24

day of ’4“7«/2000 .

%S/how/u\

DECLARANT o
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Sub +.. (TCUEST FOR NUFERMINT OF TRANSFER

97 2 MONTHS UPTO AUG, 2000,

Aespested 3 .-,

Kiadly refer to your office Msg. No,ARC/Genl/

i /U‘ clatae * 0 :\ 7(;’\/’\ c o “Av\unhr‘mﬂ +t o .

e X Aa NN 2N L&Y
- d - teua ~ LI Y e VAN Loy A e T
Lovter Ho. Dy, gl ted 2345.2000, for information,
. .

1o, I fervently requested 7our houour Ly submitta
25T W ol o tion daced 17.4.2000 address to vAn thrairh mramar
Lol e WAL e a Lant to ARG Hqis by "D(A) Doom Looma vy 1.

R dro it 0 208,4,20500, requesting For cancuil et on
Jrof Meuitadat oy SLXodwda wil genulne SOWUNU,
d1ovitle respect, 5.8,0, (ARC Hospital 1 soor TLura
T Nini Lot L, 5028 tated 12.3.2000 and cons ©3
Leoema LU aw i . 19.0,2000 adaress oo UUD{AY Do o

-o s wSkayg 3 coonsfer from Doom Dooma Lo Sarsawa wit. o ¢ socse
Liptald which vls Geliberately rejected by DD(A) Docm o.ma anc
anvy Lauen ©adlceive attitude that I should be relivec on

rs instruction,

7.6 1o an incident occur=d in the month of Aug, 90

5. civs2 fuionu ol DD(A) Doom Dooma which has taken a turn in
ot lrens{os. 500 u1s¢ he osked me to show all the tiles and dacu-

.

< e things to him, which I upjected,

enbs sertuca o ol Hownital whare sc ccrocy is mailntuined and
i -

e L
WG 3 AU ] .

.2, 1 applied T,A. advance for my transfer but
w2 ohk rrce o Lis same from the of “ice of DACS till dato for

Wit Doz Lo Lo oreserve my joucney nicket More aver, it is
T Lete oo ~eongned resesrvation whth oa shiort Ll oart -
CulaTln 1 %, S0 SRS 0N, - ,
4
» ~
Contd, ~ang - 2,
s
Nl

7/

.t

Aaglatrne -
YO

“heashary a SFF Doctor who is not my immediate offizer
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by Doctor, During her operation, my presence is q ite
1
gt SthlalA :1
| Under the above circumstances, my transfer which
is effected from 31.9.2000 may be defered for a.perioed
cof 3 _months so that I can fully devote my duty at new
nlace of my posting 1.6, Sarsawa- ik

Thanking you Sir,

Yours faithfully,

\-hbf'}\‘%»w 0’}";‘.'\.47&&': Q,:, k(ﬁ.L:«

( B. P, SAIKIA )
SAN/INSE, )
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£ Bl DD (A) ‘ ‘ ‘
ML GROSGER/284/55 | DATED #9. 5. 2000 ;
PEE REF YR MSG NOniDQ/L@TT/DDh’99 ~465 DTD 14.75 L2000 & oo
THIH HOR MBG NO.ARC/GENL/2B84/5% DTD 19. 5. 2000 AND MEMO OF !
EUEN NUMRER DTD 8. 5. 2000 REG CANCELLATION OF TRANSFER OF
GHRI B.F. SAIKIA, 8.I. (.) DIRECTOR, ARC HAS NOT AGREED TO'
HIS ROST FOR CANCELLATION OF TRANSFER (.) HOWEVER RQST FOR- ;
DEFERMENT FOR 3 MONTHS W.E.F. 31.5.2000 HAS BEEN AGREED TO (.)
BHRI BAIMIA MAY BE INFORMED SUITABLY AND HE SHOULD RE RELIEVED . m
0N DUE DATE, ON EXFIRY OF FERIOD QF EF"LPI\‘IFHF (o) / / é
O (L) 0. 189/ESTT/00M/5% é 8?
ARC, Docm Dedma . ‘0 ‘

%Nl

| - ) D§ted the, @@L‘L—J
TOR s Fon May 29 S0:48:33 2000 Copy to t e CAS Grace I, ARC pltal D@om'
ff)moma, It is I‘BqUBSLGC’ that Shfl Salkla’ an.Indp may'please b
~ .. B . e

informed su1ta Lys
?

Ze The IQOQ Rl_C, DD‘V‘o
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. ; Please refer to AD(A) 'Doom POoma Memo'. ,-;ﬁ

No. ARC/Gen/284/°5 " v
_Av1atlon Research Centre“
Dte.General of Secur1ty,~
(Cabinet: Secretariat) . i
Block-V(East) ,R.K. Puram

" New Delhl 110066-;-.; 5?1
S e :i ‘

Dated sznb :Letm> g';

' MEMORANDUM l} { i

‘Representation of Shri B.P. Saikia,Sanitor
Inspector to Director,ARC .for cancellatiomﬁ
of his transfer to Sarsawa. = . “o

No. lO9/Fstt/DDM/99 -4839 dated 2. 4.2000 on the’ aboye;;;;j,--.' B
subject. RO

. . . o

2.  fhe representatlon has been examlned ﬁlsf
request for cancellation of -the transfer "has - béen

ﬁ' f , Lejeceed by Director +ARC. His transfer to Sarsewa'
1;{\///qf;ﬂ, - N\ stands and he may be informed and relleved'“
LN s accordingly. ‘ i R .

: ‘.‘." o ‘) . . N L

A / - .-

.\ N . ) .. e ot
N 3. "~ This . issues - with the approval

\ 2 "Director,ARC. L : : S

Pz : ‘ : o
]
«

‘Enri B P,aakk¢a

-/575\ : *\J\\’

( S.K. SINGHA );we&

— o
A '~ ... DEPUTY. DIRECTOR ..(é) N
The Deputy Dlrector(A), : ;;
ARC Doom Dooma.. " :
Copy to:-The Assistant Director(n) ARC, Sarsawa:’ |' <.

.DEPUTY DIREcq/gf RE R

~ (oosT

, 0/0 the "DB(A), ARG mam'@z L
| ?at@d th& 7/‘7/_5774

Th) CAS Gr I ﬁ?C H@spital mesmi

Cmpy goew@rﬁoa te 3o
S.I.

E@9w3~"1.
L(';} B L
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